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THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R, PRABHU): (a) Twenty five
research centres for potato, 4 for ginger
and 24 for other vegetables have been
established by Indian Council of Agricul-

- tural Research in the country,

(b) Nine outstanding varieties of
potato and 65 of 11 other vegetable crops
developed by these centres bave proved
helpful in increasing their production. In
ginger one high yellding cultivar ‘PGS-35’
has been recently recommcnded for

release in Orisn'

Four of the nine potato varieties are
resistant to late blight, two to late blight
and wart and one to late blight and cyst
nematode. Of the 65 vegetable varieties,
9 are resistant to different discases and
pests and two tomato varicties suitable for
long distance (ransporation as well as
longer duration storage.

Disparity Ia licence fee of Goverameot
quarters

3761. SHRI RAMASHRAY

PRASAD SINGH : Will the Munsier of

URBAN DEVELOPMENT be pleased to
state :

(a) whether therc Is disparity in
licence fec being charged from Govern-
ment secrvants for Government accom-

modation ;

(b) whether licénce fee for Type.ll
Quarters in Kidwai Nagar Blocks A, B &
C differs from quarter to quarter in the

same block ;

~ {¢) 1ifso, the reasons therefor and
the criteria for charging different licence
fee for each quarter in the same block; and

(d) the steps being cootemplated to
temove this anomaly ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP.
M ENT (SHRI DALBIR SINGH) : (a)
The Licence fee of General poo! accom-
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modation allotted to &8 Government servant
is charged on the basis of Standard
Licence Fee/Poo'ed Standard Licence
Fee under the provision of Fundamental
Rule 45-A or 10%, of his monthly emolu.
ments (74% of his monthly emoluments
upto Rs. 47¢/.) whichever is less.

(b) to (d) The Licence Fee under
Fundamental Rule 45.A is assessed at a
uniform unit rate per square metre of the
living area and does not differ from
quarter to quarter unless the living area
varies. There is no anomaly. However,
tbe recommendations of the Fourth Pay
Commission for recovery of Licence Fee
for Government sccommodation at a flat
rate with refercnce to type of accom-
modation allotted to a Government
scrvant is under consideratioa of Govern-
ment,

[Translation)
Persons besefited gader .0 Polnt
Programme
J768. SHRI RAM BHAGAT

PASWAN : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the number of landlcss families
in the country brought above the poverty
lioe under the 20 Point Programme and
National Rural Employment Programme;

(b) whether the works wundertaken
under these programmes have not been
completed so far and tbe landless persons
could not be bencfited ;

(c) the expenditure incurred in Bihar
during 1980 to 1986; and

(d) the details of the concrete works
executed so far ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF RURAL DEVEL.-
OPMENT IN THE MINISTRY OF
AGRICULTURE (SHR!I RAMANAND
YADAY): (a) The Major anti poverty
programmes covered under 20 Point
Programme are Nations! Rural Employ-
ment Programme (NREP), Rural Landless
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EBmployment, Guarantee  Programme-

(RLEGP) and Integrated Rural Dcvelop
ment Programme (IRDP).

NREP and RLEGP aim at generating
adJditional empioyment opportunities for
rural uoemployed/underemployed giving
preference to rural landiess labour. Per-
formance under these programmes is
monitored in terms of mandays of emp-
loyment generated and bpot in terms of
oumber of families brought above tbe
poverty line.

Under Integratcd Rural Development
Programme, 15,56 million fam.lies were
passisted during the Sixth Plan. Durjng
the years 1985-86 and 1986-87 (upto
January, 1987) 3 061 million families and
2.51 million famihies have respectively
been assisted. During the Sixth Plan, imp-
lementation of IRDP has been evaluated
by a number of major rescarch instit-

utions  like Programme Evaluation
Organisation (PEO), National Bank for
Agricuiture and Rural Development
(NABARLY) aod Insutute for Finance
Management and Research (IFMR),
Madras.

According to PF.O report, 49.4%, of
the sample size of 1170 families have
crossed the poverty line. According (o
NABARD, 479 have crossed the poverty
Iine from sample size of 1498 famihes.
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According to 12 monthly concurrent
evaluation studies upto October, 1985—
September, 1986, 52 hencficiaries have
crosscd the poverty line of Rs 3500 apnd
129% old bepeficiaries of the revised pove
erty line of Rs, 6500/ —.

(b) NREP and RLEGP are the
regu'ar programmes under which works are
taken up on continuing basis. Priority
is given under these programmes to the
completion of incomplete works of the
carhier ycars before the new works are
taken up. Percentage of landless labour-
ers under these programmes works out
to 309, and 40%, respectively during the
year 1985-86.

() The expenditure incurred under
NREP/RLEGP and 1RDP during tbe
years 1950-8]1 to 1985-86 and during the
year 1986-87 is as under : —

(Rs. 10 crores)

e e —

342,41 (upto January, 1937)
142.13 (upto December, 1986)
315.33 (upto February, 1987)

NREP
RLEGP
IRDP

(d) Statements | and 11 indicating
the works executed ‘under NREP and
Projects approved under RLEGP In Bibar
during the Sixth Plan as well as the years
1985-86 and 1986-87 as per reports received
80 far are given below,
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Statement-11

Details of projeots gpproved under-.
the Rurzl Lapdless: Employment -
Guarantee Programme io Bibar

Period No. of projects Approved cost

CHAITRA 2, 1909 (SAKA)

approved (Rs. io lakh)

1 _@ (31
1. Sixth Plan 66 11526.65
2. 1985.86 9 7504.20
3. 1986-87 13 14978.33

(upto 16 2.1937)

L _ ———

[Englirh]

Iaceative graats for slum improvement la
Orissa

3769. SHRI CHINTAMANI JENA
Will the Mipister of URBAN DEVELOP-
MENT be pleased to state :

(s) when> the scheme of- Central

incentive grant for improvemcent of slum

dweilers in urban areas was introduced;:

(b) the detsils of the grant given
under this scheme (o different States
including the number, of bescficiaries
covered, State-wise

(c) whether this grant was o0 ud Aoc
arrangement and if so, the reasons thereof
and the date of 1ty discontimuance,

Pritted A ngwers 19'&:

(d) whether Government of Orissa
requested for the grant of Rs 80 lakhs
under ttus scheme for 1985-86 as well as
1986-87 since as much amount was already
spent by the State Government {n each
of those two years from their own
resources;

(¢) if so, the response of Union

Government; and

(f) if so, the scheme has been dis-
continued, since when and whether it is
proposed to revive the scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT  (SHRI DALBIR
SINGH) : (a) to (¢) Under the Scheme of
Environmental Improvement of Urban
Stums, Central incentive grants were pro-
vided to States for additional coverage of
slum dwellers during;, the last two years
of the 6th Plan. This was & temporary
measurc s:med at realising the 6th Plan
targets. A statement "indicating the Siate
wise funds rclcased:.and slum dwellers
benefited is given below.

(dYto (f) The Scheme of Central
incentjve grants has beem discontinued
during the 7th~ Plan. The Gowvt. of
Orissa bad come up : with the request for
relecase of R3 R0 !akhs but they were
informed oa 12.12.85 - that the scheme was
discontinped.- They were requested to
explore the possibility-of locating the funda
out of their State Aonual Plan provisions.

There is no proposal, at present, for
reviving the scheme.:





